CEN 1RAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH
JABALPUR

Original Application No. 564 of 2005
Jabalpur, this the 1g¢day ofJuly, 2005
Hon’ble Shri Madan Mohan, Judicial Member

Om Prakash Gond, S/o, Tejilal Gond,

Aged 22 years, R/o. Village Choukhada,

Post Pindrai, P.S. Barela, Distt. Jabalpur

M-P. ... Applicant

(By Advocate - Shri V,K, Singh)
Versus

1. Union of India,
Department of Defence, Through
its Secretary, New Delhi.

2, General Manager,
Vehicle Factory, Jabalpur, M.P. ... Respondents

OR) ER (Oral)

Heard the learned counsel for the applicant.

2, By filing this OriginalApplication the applicanthas claimed the

following mam relief:

“(i) direct the respondents to consider the case of the applicant

for compassionate appointment expeditiously.”
3, The brief facts of the case are that thefather of theapplicant late
Tejilal was employed with the respondents and he died in harness on 20 "
July, 2002. After his death the mother of the applicant filed an application
for compassionate appointment in favour of the applicant. 1here are 8
members in the family ofthe deceased Government servant. The applicant
is 10th class failed and is just 22 years of age. He belongs to Scheduled
Tribe community. The family of the deceased Government servant

received Rs. 1,00,000/- as terminal benefits and is alsoReiving family



pension of Rs. 2500/- per month. The respondents have not considered the
said representation of the applicant’s mother so far. The learned counsel
for the applicant argued that the respondents be directed to consider and
decide the said representation of the mother of the applicant which was

received by the respondents on 27.12.2002, within a time frame manner.

4, Hence, 1 feel that ends of justice would be met if | direct the
respondents to consider and decide the said representation of the mother
of the applicant received by the respondents on 27,12.2002, by passing a
speaking, detailed and reasoned order within a period of three months
from the date of receipt of a copy of this order, |1 do so accordingly. The
learned counsel tor the applicant is directed to send a copy ofthis order as

well as a copy of the petition to the respondents immediately.

5. In view of the aforesaid, the Original Application stands disposed

of at the admission stage itself.

(Madan )
Judicial r

SA

foTfoTi 3L FTCT:~





